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MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Zero Hour matter raised by the hon. Member, Shri Ajay Pratap Singh: Shri
Dhananjay Bhimrao Mahadik (Maharashtra), Dr. Amar Patnaik (Odisha), Shri Abir
Ranjan Biswas (West Bengal), and Dr. Sasmit Patra (Odisha).
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Demand to include Implantable Cardioverter Defibrillator (ICD) in Pradhan
Mantri Jan Arogya Yojana

SHRI JAGGESH (Karnataka): Mr. Chairman, Sir, an arrhythmia is any disorder of
human heart rate or rhythm. It means that the heart beats too quickly, too slowly, or
with an irregular pattern. This disorder results from problems in the electrical system
of the heart. If this disorder is serious, a patient may need a cardiac pacemaker or an
implantable cardioverter defibrillator (ICD). They are devices that are implanted in
chest or abdomen, which control abnormal heart rhythms. It uses electrical pulses to
make the heart to beat at a normal rate. If it senses dangerous rhythms, it delivers
shocks. This treatment is called defibrillation. An ICD can help control life-threatening
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heart rate disorder, especially those that can cause sudden cardiac arrest. Most new
ICDs can act as both a pacemaker and a defibrillator. Many ICDs also record the
heart’s electrical patterns when there is an abnormal heartbeat. This can help the
doctor plan future treatment.

Sir, my concern is, in all health-related central as well as State Government
schemes, claim is extended only for single or double chamber pacemaker, but the
cost of ICD and procedure for cardiac conditions is not covered by any health
schemes. As many patients need ICD, especially rural and poor patients, patient has
to bear the full amount for which the cost is very high and the patient is left with no
other option but to live with the disease or die. If high-cost treatments, like these, are
not included in the schemes, the rural and poor patients will suffer.

Therefore, | urge the Government to include ICD in health protection schemes,
like, Pradhan Mantri Jan Arogya Yojana, that is, the Ayushman Bharat, so that lakhs
and lakhs of patients are benefitted with this. It will be a boon for patients suffering
from this life-threatening heart disorder. Thank you, Sir.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Zero Hour matter raised by the hon. Member, Shri Jaggesh: Shri Abir Ranjan
Biswas (West Bengal), Shrimati Vandana Chavan (Maharashtra), Dr. Fauzia Khan
(Maharashtra), Dr. Sasmit Patra (Odisha), Shri Dhananjay Bhimrao Mahadik
(Maharashtra), Dr. Amar Patnaik (Odisha), Dr. Santanu Sen (West Bengal), Shri
Kanakamedala Ravindra Kumar (Andhra Pradesh), Shri Sant Balbir Singh (Punjab),
Shri Sanjeev Arora (Punjab), Shri Sandosh Kumar P. (Kerala),and Dr. John Brittas
(Kerala).

Demand to provide facility of lawyer for the welfare of under trial prisoners

SHRI SAKET GOKHALE (West Bengal): Mr. Chairman, Sir, today | stand here as an
MP, speaking for undertrial prisoners in India in this august House.

Thanks to my leaders, Ms. Mamata Banerjee and Shri Abhishek Banerjee and
also my party Trinamool Congress. | spent half of this year, that is, 2023 in the
Sabarmati Central Jail in Gujarat as an undertrial prisoner. Today, | want to speak
about something which is the dark underbelly of our democracy. | am going to start
with a very small fact, Sir. What percentage of the prison population in India is under-
trials? Is it 10 per cent, 20 per cent? No, Sir. About 77 per cent of our prisoners are
under-trials, which means three out of four people in our jails are technically innocent
until proven guilty. Now, let me inform this august House about what a day of an



